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Sri N.A. Khan learned counsel for the
applicant is present, The grivance <efthe
applicant in this matter is that the basis of
decentrilazation claim which has been approved
by the Railway Board. The Examination for the
post of Enquiry Cum Reservation Clerk is going
to be held at Delhi, which is headquarter of
Northern Railways that at the division leavel
at Allahabad. It is further contended that
according of this claim of de-centralisation %f i
examination is held at division leavel and at

. Allahabad. The chanceses of the applicant for
being selectedfor the post are brighter. It is

last arguem nt is not appriciable. However, |
the notices be issued the respondents to explain|

i

C&ﬁﬁk?u}tyh as to why the matter be not admitted. Notices
C' Mo\ uﬁkL(&V4ﬁ;Lﬁva‘ be ako issued to the respondents to show as to |
e A\
f tvi% why the interim relief sought be not granted. I
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¥ Let the matter be fix on 30.08.95. (\ |
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